
 

 

                              
                                           DISTRICT: TINSUKIA 

  

 IN THE COURT OF THE JUDICIAL MAGISTRATE (1ST CLASS), TINSUKIA   

  

                                          CR CASE NO:  120C/13 

                              U/S 177,181,182,466,471,419 IPC 

  

                                                   State 

          

                                                   - V-   

                                 

                                                 Haider Ali                             .......Accused  

  

PRESENT: SRI. NAVNEET KASHYAP, LLM 

JUDICIAL MAGISTRATE 1ST CLASS, TINSUKIA 

  

ADVOCATE FOR THE COMPLAINANT: Ld. Addl. PP Sri. P.K. Sharma  

ADVOCATE FOR THE ACCUSED: Ld. Adv. Smti. Nibedita Bose 

 

 

CHARGE FARMED ON: 09/01/2014 

EVIDENCE RECORDED ON: 22/11/2013, 13/12/2013, 24/07/2015, 17/05/2014, 

24/07/2015, 21/03/2014, 12/11/2018, 24/12/2018 

 

ARGUMENT HEARD ON: 25/03/2019 

JUDGMENT DELIVERED ON: 30/03/2019 

 

 

 

 JUDGEMENT AND ORDER 

 

1) The prosecution case, in short, is that on 19/06/2013 on Sri. Binod Dehingia stood as 

Bailor for the accused Sri. Mintu Das who was detained in Jail in connection with G.R. 

Case No. 396/12 before the Court of then Ld. Chief Judicial Magistrate, Tinsukia. The 
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said Bailor also submitted land documents, etc. before the Court of Ld. Chief Judicial 

Magistrate, Tinsukia but after going through the documents the then Ld. Chief Judicial 

Magistrate, Tinsukia found the bailor Binod Dehingia furnishing false information and 

the said bailor Binod Dehingia admitted that one Sri. Das, resident of Guijan Tinsukia 

provided the land documents to him to stand as bailor for accused Mintu Das and 

subsequently the said bailor told his name as Haider Ali son of Lt. Faizur Ali. After going 

through the Bail bond etc., the Ld. Chief Judicial Magistrate found materials against the 

bailor Binod Dehinigia u/s 177/181/182/468/471/419 IPC and accordingly cognizance 

was taken by the Ld. Chief Judicial Magistrate, Tinsukia against the Bailor Haider Ali @ 

Binod Dehingia and transferred the case to the then Ld. Judicial Magistrate 1st Class 

Tinsukia, Sri N. A. Laskar for disposal. On 20/06/2013 the case was received by the 

then Ld. Judicial Magistrate 1st Class Tinsukia, Sri N. A. Laskar and bailor accused Haider 

Ali @ Binod Dehingia was produced before him and on being asked, the accused stated 

that his actual name is Haider Ali and accordingly fresh custody warrant was issued in 

the name of Haider Ali. 

2) It is seen from the record that the prosecution side examined three witnesses namely 

Smti. Rina Mech, Sri. Dipak Bishoya and Sri. Paban Kumar Das as PW1, PW2, PW3 

respectively in Evidence before Charge and after that the then Ld. Judicial Magistrate 

1st Class, Tinsukia found sufficient grounds for framing charge u/s 

177,181,182,466,471,419 IPC against the accused Haider Ali son of Lt. Faizur Ali and 

accordingly on 09/01/2014 the charges under the aforementioned Sections were 

framed against the accused Haider Ali which were read over and explained to him to 

which he pleaded not guilty. 

3) It is seen from the record that after charge, the above named three prosecution 

witnesses were cross-examined by the defence. At this stage on 27/02/2018, the Ld. 

Chief Judicial Magistrate Tinsukia was pleased to transfer the case to my Court for 

disposal. 

4) On 12/11/2018 Sri. Nogen S Deori, the then Ld Chief Judicial Magistrate, Tinsukia was 

examined and he was cross-examined by the defence on 24/12/2018. 

5) The defence has declined to adduce evidence. In his statement u/s 313 CrPC the 

accused Haider Ali has denied the offences. 

6) Heard the argument of both sides and perused the record. 
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7) NOW THE POINTS FOR DETETERMINATION AND DECISION IN THIS CASE 

ARE: 

Whether the accused Haider Ali on 19/06/2013 in the Court of Ld. Chief Judicial 

Magistrate Tinsukia 

a. Furnished false information in respect of his name and addressed himself 

as Binod Dehingia knowing it or reason to believe it to be false. 

b. Being legally bound by law by an oath or affirmation (affidavit along with 

bail bond of G.R. Case No. 396/12) to state the truth before the Ld. Chief 

Judicial Magistrate, Tinsukia, he submitted false statement 

c. Furnished false information in the particulars of the bail bond of G.R. 

Case No. 396/12 before the Ld. Chief Judicial Magistrate, Tinsukia 

Intending to cause injury to any person in exercise of lawful power of 

such public servant. 

d. Submitted forged documents before the Ld. Chief Judicial Magistrate, 

Tinsukia 

e. Fraudulently and dishonestly used the documents of the bail bond of 

G.R. Case No. 396/12 knowing the same as forged and 

f. Pretended  himself as Binod Dehingia and submitted bailbond of the bail 

bond of G.R. Case No. 396/12 

and thereby the said accused committed offences u/s 177,181,182,466,471,419 

IPC? 

 

 

DECISIONS AND REASONS FOR DECISION 

8) PW1 is Smti. Rina Mech who has stated in her examination in chief that on 

17/07/2013 she was working as Circle Officer Chabua Revenue Circle and on 

that day she prepared one report of verification as per letter dated 12/07/2013 

issued by the Additional Deputy Commissioner Dibrugarh. EXT 1 is the said letter 

and EXT 1 (1) is the signature of the then Additional Deputy Commissioner 

Dibrugarh. She has also stated that along with the said letter she also received 

copy of revenue receipt and one Jamabandi copy and she was ordered to verify 

the said documents and accordingly she verified the said documents with office 
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records. She has further stated that during examination of office records it was 

found that the revenue receipt and Jamabandi copy in the name of Binod 

Dehingia son of Khogen Dehingia of Rowmoria Gaon is false and fabricated. She 

has further stated that as per office record, the actual patta no. 77 of Dag No. 

230 Rowmoria Gaon and Mouza under Chabua Circle belongs to Smti. Bhutkori 

Ahomoni, wife of Huroti and aforesaid copy of Jamabandi in the name of Binod 

Dehingia son of Khogen Dehingia of Romoria Gaon and revenue receipt 44342 

was not issued from the office of the circle officer and Mouza Circle. She has also 

stated that EXT 2 is the Trace Map and 2 (1) is her signature and EXT 3 is the Hand 

written Jamabandi of PP. No.  77 and EXT 3 (1) is her signature and EXT 4 is the 

Computerised Jamabandi of PP. NO 77 and EXT 4 (1) is her signature while EXT 5 is 

the Chitha Copy and EXT 5 (1) is her signature. 

In the cross-examination, the suggestion was put by the defence that the documents 

exhibited in her evidence are not properly verified which however was denied 

by the PW1. 

9) PW2 is Sri. Dipak Bishoya. He has stated that on 13/07/2013 he was working as in-

charge of Gabhoru Pathar Police Out Post under Dibrugarh police station and on that 

day as per order of the Court, the Officer in Charge of Dibrugarh Police Station entrusted 

him to enquiry about the identity and address of one Haider Ali son of Lt. Faizur Ali of 

Chawlkhowa Grant under Gabhoru Pathar police out post Dibrugarh P.S. and after 

enquiry, he submitted report. He has further stated that during the course of enquiry 

he found that the said Haider Ali has no landed property in his name and EXT 6 is his 

endorsement and EXT 6 (1) is his signature and EXT 7 is the separate report and EXT 

8 is the certificate of the Gaon Bura and EXT 8 (1) is the signature of the Gaon Bura. 

In his cross-examination, it was suggested to PW2 by the defence that EXT 6 and EXT 

8 are not valid documents which is denied by PW2. It was also suggested that EXT 6, 

EXT 7, EXT 8 were prepared without enquiring about the matter which was also denied 

by the PW2. 

10) PW3 is Sri. Paban Kumar Das who is the Gaon Bura of Niz-Rowmoria Gaon. He has 

stated that as per order of the Court, he was asked to identify Noren Das, Gaon Bura 

of Genichuk Rowmoria Khora Gaon Bagaritalia and accordingly he enquired the matter 

and he found there was no Gaon Bura as Noren Das in the said village and accordingly 
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he submitted report. EXT 9 is the letter given to him from the Court and EXT 10 is the 

report given by him and EXT 10 (1) is his signature. 

In his cross-examination, he has admitted he is the Governmant Gaon bura of Niz 

Rowmoria. 

11) PW4 is Sri. Nogen S Deori. Who has stated in his evidence as follows: 

“On 19/06/2013 I was working as Chief Judicial Magistrate, Tinsukia. On that 

day, accused Mintu Das and Parsuram Prasad were present in connection with 

GR Case No 396/12 and they were enlarged on bail of ₹5000 each with surety 

of like amount. In that dace, Bailor Bhaskar Sonowal stood as bailor for 

accused Sri. Parsuram Prasad and one Sri. Binod Dehingia stood as a bailor 

for accused Sri. Mintu Das. On careful perusal of land record and verification 

thereof I found one Sri. Binod Dehingia had already stood as a bailor in G.R. 

Case No. 399/12 dated 27/03/2012 and G.R. Case No 111/2013 dated 

30/03/2013 in connection with Makum P.S. Case No 266/12 dated 20/04/2013 

and G.R. Case No 826/13 dated 05/06/2013 respectively. The land documents 

which had been produced had no seal and signature of the magistrate. Even 

the bailor did not mention any of the case numbers where he stood as bailor. 

The addresses of the accused persons in the other cases were also differently 

given. The genuineness of the documents mainly the certificate of Gaon Bura, 

Khajana Receipt and Kheras Meiadi patta No. 77 bears indistinct official stamps 

and signatures of the officers. Thus it appeared prima facie that tha accused 

bailor was furnishing false information, false statement on oath and giving 

false information to the court with intent to cause injury to another person. 

The accused bailor Sri. Binod Dehingia was committing forgery for the purpose 

of cheating to the Court by obtaining fraudulent documents. He has also 

admitted at that point of time upon asking that one Sri. Das resident of Guijan 

Tinsukia provided the land documents to him to stand as a bailor against the 

accused person. Subsequently, Sri. Binod Dehingia told his real name being 

Haider Ali s/o Lt Faiznur Ali R/O of Chaolkhowa gaon under Dibrugarh Police 

Station in the district of Dibrugarh Assam. Having gone through, I found prima 

facie material against the bailor Sri Binod Dehingia @ Haider Ali u/s 

177/181/182/468/471/419 of Indian Penal Code 1860. The cognizance was 

taken against him in respect of the aforesaid offences. Subsequently after 

taking cognizance, the said case was registered as complaint case against the 
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accused person. EXT 11 is the said G.R. Case No 396/12 and EXT 12 is the 

order while EXT 12 (1) and EXT 12 (2) are my signatures therein.” 

 

In his cross-examination, PW4 has stated that he took cognizance against the accused 

Binod Dehingia @ Haider Ali u/s 177/181/182/468/471/419 of IPC and the case is a 

warrant procedure case. In the cross-examination defence out suggestion to PW4 that 

accused Haider Ali did not admit before PW4 that one Sri Das provided Haider Ali with 

land documents to stand as bailor and the said suggestion has been denied by PW4. It 

is also denied by PW4 that Sri. Binod Dehinigia did not admit before him that he is 

Haider Ali. It is also denied by PW4 that accused did not furnish any false and fabricated 

documents before PW4. 

 

12) The above is the evidence on record. I have also perused the exhibited documents. It 

is seen from the evidence of PW4 that the accused Haider Ali furnished 

information/documents before PW4, the then Ld. Chief Judicial Magistrate Tinsukia, 

knowing that the said documents were false. It is clear that from the evidence of PW1 

that she verified the Jamabandi and revenue receipt which was submitted by the 

accused before PW4 and after verifying, PW1 found that the copy of Jamabandi and 

revenue receipts are false. It is also seen from the evidence of PW1 tat copy of 

Jamabandi in the name of Sri. Binod Dehingia son of Khogen Dehingia was not issued 

from the office of the Circle Officer Chabua Revenue Circle. It is clear from the evidence 

of PW1 and PW4 that accused Haider Ali Submitted false documents and information 

before PW4. The accused was bound to state the truth before PW4 but he gave false 

statement before the PW4. It is clear from the evidence of prosecution witnesses that 

the accused Haider Ali submitted false and forged documents before the PW4, the then 

Ld. CJM, Tinsukia. It is also clear from the evidence of prosecution witnesses that 

accused Haider Ali submitted Bail Bond in connection with G.R. Case No 396/12 and 

pretended himself to be Binod Dehingia. Nothing is in the record to disbelieve or 

discredit the evidence of the prosecution witnesses PW1, PW2, PW3, and PW4.  

 

13) After carefully perusing the evidence on record and exhibited documents, I find that 

the prosecution is able to prove the case u/s 177, 181, 182, 466, 471, 419 of IPC against 

the accuse Haider Ali and accordingly the accused Haider Ali is Convicted under the said 

sections of Law. 
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14) The Offences are serious in nature and therefore I find the accused/convict is not 

entitled to get the benefits under Probation of offenders Act. 

 

15) Heard the Ld. Advocate for the accused and Ld. Addl. P.P. on the points of sentence. 

Also heard the convict/ accused who has stated that he is the only earning member of 

the family. The Ld. Advocate for the accused has submitted that the accused/ convict 

is a poor and aged person and he has been suffering from old age illness. 

 

 

ORDER 

 

16) Considering all the aspects particularly the age and economic condition of the accused/ 

convict I take lenient view and accordingly convict Haider Ali is sentenced to pay a fine 

of ₹50/- for the offence u/s 177 IPC i/d SI for 2 days. The Convict is ordered to undergo 

S.I. for 1 month and to pay a fine of ₹500/- i/d SI for 2 days for the offence u/s 181 

IPC. The Convict is also ordered to pay a fine of ₹50 i/d S.I. for 2 days for the offence 

u/s 182 IPC. The convict is also sentenced to S.I. for 1 month and to pay a fine of 

₹100/- i/d S.I. for 5 days for the offence u/s 466 IPC. The Convict also sentenced S.I. 

for 2 months and to pay a fine of ₹ 100/-( one hundred) i/d S.I. for 4 Days for the 

offence u/s 471 IPC. The Convict is also sentenced S.I. for 15 days and to pay a fine of 

₹100/- i/d/ S.I. for 4 days for the offence u/s 419 IPC. The sentences shall run 

consecutively. 

 

17) The period of detention undergone by the accused/convict to be set off against the 

sentence of imprisonment as per Section 428 CrPC. 

 

18) Judgment is delivered in presence of the Ld. Advocates of both sides in presence of the 

convict.  

19) Let a free copy of the judgment be given to the accused/convict. 

Given under my hand and the seal of this court on this the 30th day of March, 2019 at 

Tinsukia.  

(Sri. Navneet Kashyap) 

JMFC, Tinsukia 



 

 

 

  

APPENDIX   

  

(A)PROSECUTION EXHIBITS:   

EXT 1: Letter Received by PW1 

EXT 2: Trace Map 

EXT 3: Hand Written Jamabandi 

EXT 4: Computerised Jamabandi of P.P. No. 77 

EXT 5: Chitha Copy 

EXT 6: Endorsement 

EXT 7: Separate Report 

EXT 8: Certificate of Gaon Bura 

EXT 9: Letter given to PW3 by Court 

EXT 10: Report of PW3 

EXT 11: G.R. Case No. 396/12 

 (B)DEFENCE EXHIBITS:  

   NIL 

(C)PROSECUTION WITNESSES:   

(i) PW1: Smti. Rina Mech 

(ii) PW2: Sri. Dipak Bishoya 

(iii) PW3: Sri. Paban Kumar Das 

(iv) PW4: Sri. Nogen S Deori 

 

(D)DEFENCE WITNESSES:   

NIL 

 

(Sri. Navneet Kashyap) 

 JMFC, Tinsukia 
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